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MOTIONS FOR ADJOURNMENT
4
STATEMENT BY THE MDastem  or

REFAABILITATION AT REHABILITATION
MINISTERS’ CONFERENCE

Shri Bimal Ghose (Barrackpore): I
have given an adjournment motion.

Mr. Speaker: What is it?

Shri Bimal Ghose: On the statement
of the Rehabilitation Minister.

Mr, Speaker: 1 will consider that
matter tomorrow. If I give my con-
sent, I will allow it.

——

PAPERS LAID ON THE TABLE

AMENDMENTS TO COAL BEARING AREAS
(ACQUISITION AND DIVELOPMENT)
RuLxs

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg
to lay on the Table, under sub-section
(3) of section 27 of the Coal Bearing
Areas (Acquisition and Development)
Act, 1957, a copy of S. R. O. No. 2912
dated the 14th September, 1857, mak-
ing certain amendments to the Coal
Bearing Areas (Acquisition and Deve-
lopment) Rules, 1857. ([Placed in
Library. See No. LT-314/57]).

RESERVE BANK Or INDIA (AMENDMENT)
ORDINANCE

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): I
beg to lay on the Table, under the
provisions of article 123(2) (a) of the
Constitution, a copy of the Reserve
Bank of India (Amendment) Ordi-
nance, 1957 (No. 6 of 1957) promul-
gated by the President on the 3lst
October, 1957. [Placed in Library.
See No. LT-315/57].

Drxuxt PuzveNTion or Foop
ADULTERATION RuLxzs

The Minister of Health (Shri Kar-
markar): 1 beg to lay on the Tuble
under sub-section (3) of section 24 of
the Prevention of Food Adulteration

1954, a copy of the Delhi Pre-
wa Food  Adulteration
Rules, 1958, published in the Deldl

Table

Administration Notification No. F. 82
(47)/55-MT&CE dated the 12th Sep-
tember, 1957. {Placed in Library.
See No. LT. 316/57).

AMENDMENTS TO TEA
Rurzs

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section (3) of section 49 of
the Tea Act, 1953, a copy of the Noti.
fication No. S. R. O. 2074 dated the
21st September, 1857, making certain
further amendments to the Tea Rulea,
1954 [Placed in Library. See No.
LT-318|57].

AMEINDMENTS TO Russem
RurLzs

Shri Kanungo: 1 beg to lay on the
Table, under sub-section (3) of sec-
tion 25 of the Rubber Act, 1947, a
copy of the Notification No. SR.O.
2105 dated the 14th September 1857,
making certain amendments to the
Rubber Rules, 1955, [Placed in
Library. See No. LT-318/57],

AMENDMENT 10 CoMpaNIzs (CENTRAL
GOVERNMENT'S) GENERAL Ruixs
AND FORMS
The Deputy Minister of Finanoe
(Shri B. R. Bhagat): 1 beg to lay
on the Table, under sub-section (3)
of section 642 of the Companies Act,
1956, a copy of the Notification
No. S.R.O. 3088 dated the 28th
September, 1957, making certain
amendment to the Companies (Cen-
tral Government’s) General Rules
and Forms, 1956. {Placed in Library.

See No. LT-319/517.]

AMENDMENTS 70 CenTRar Excisx
Ruizs

Shri B. R. Bhagat: ] beg to lay
on the Table, under section 38 of the
Central Excises and Salt Act, 1954,
a copy each of the following Notifica-
tions making certain further amend-
ments to the Central Excise Rules,
1944: —

(1) 8.R.O. No. 2008 dated the 21at

September, 1857,
(2) B.R.O. No. 3218 dated the 12th
October, 1887. {(Placed In

Library. See No. LT-3M/87].





